
IN THE •CENTRAL /iDMHlSTRATiVE TRIBUNAL-

NEW DELHI'

O.A. No. 1942 198 8

DATTE OF DECISION 6.9.80

Shri A.K. Khanna & Others P©titioE©r

f:
CaT/I/12 fc

-..3hri G.J. Guata. _Ad?oc@t© for the' Fetitsoner(s)

Versus

Union of India & Others Respondent

-hiht-i M.L, 'Jarma .Advocate for tlie Responaeii!(s)

•CdRAM

Hie Hon'ble Mr. 3(j3ticG K, Fiadhaua Rcddy, Chairman

Tlie Hon'ble Mr. Kaus.hal Kumar, i'lembcjr

1. 'Whether Reporters of local papers may be allowed to see the Judgement?

2. To be referred to the Reporter or not? A-/ -&

3. Whether their Lordships wish to see the fair copy of the Judgement? ^

4. Whether it needs to be circulated to other Benches of the Tribimai? A/" rp
MGIPRRND-^12CAT/86-3-!2.8(^!5.000^^

(Kaushal Kumar) ( K.Fiadhava .^^(ddy
nomber Chairman

6.9.88.,



IN THE CENTRAL flfllNISTRATIl/E TRIBUNAL:
PRINCIPAL BENCH; NEU DELHI.

REGN. No. DA 1942/88 DECIDED ON 6-9-1988.

Shri A,K. Khanna & Others ,,,, Applicants

Us.

Union of India & Others Rbs^d ondents.

I

CGRAM:-. Hon'ble Mr. Dustic® K. j'ladhaua Reddy, Chairman

Hon *ble Mr. Kaushal Kumar, Mambsr.

For ths applicant Shri G.D.Gupta, Aduocate,

For the Respondents Shri M.L. Uorma, Advocate.

( 3udgi3ment of ths Bench deliucred by
Mr. Justice K. Madhava Roddy, Chairman)

The applicants horoin usra initially recruited

•as Ssnior ComputiBrs, They, arc similarly placed as ths

petitioners in Civil Urit No. 698 of 1977 on the file

of the Delhi High Court and . trmsferrad to this Tribunal

and registered as TA~335/85, B.S. Saini & another Us.

Union of India & Others. This Court vide its judgement

dated 11th April, 1986 in the said cascj while quashing

the impugned order therein, allouod tho revised oetition

and declared that the petitioners are entitled to the

post of Senior Computors in the revised pay scales of

Rs. 425-700. The Tribunal also dsclared that the

petitioners would be entitled to the ,Higher pay scale

and all attendant benefits including all arrears with

effect from ths date the revisad pay scale of ;^s.425-700

became effective and directed the rospondents to calculate

the amount due to the petitioners and pay the same uithin

throe months from the uato of judgemsnt. This judgement

y
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has bsc.oraQ final and has already been implGmented by

the respondents by issuing office order No. 2Q/2/86-E3tt.

XI, GouGrnniGnt of India, Central Water Commission, .datcad

4th August, 1987 (Annexuro G)»

2. The pBtitionors in the aforesaid case bcjlongad

to Ganga Basin Resourcss Organisation, under the ministry

of Agriculture and Irrigation (Deptt. of Irrigation),

Sorae of the applicants herein usre appointed as Senior

Computora directly and some uere promoted to the post

of oenior Computers and all arc gouerned by tha same

rules .uhich governQd the pet it ioner'^s in TA 335/85.

Senior Cpmputors in Ministry of Irrigation and Power,

Central Uater Commission and Ganga Basin iJater Resources

Organisation are all gouerned by the same recruitraant

rules and all Senior Gomputors working in those organisations

are similarly- placed in evpry respect. That is admitted
•/

euen by the respondents. Upon the representation of the

present applicants pleading that they should be given

the benefits of the judgement in -T-335/35, Respondents

vide their letter f'Ja, 8/2B/87-E3tt, I dated 11,1,1988

informed them that the matter was with the Ministry

of Finance and they have opined that the benefit of

the judgement cannot be extended to persons other than

petitionsiJO in T-SSS-SS.

3, . - It is .true that the applicants were not parties

to the Civ/il Writ Petition which was allowed by the

Tribunal. But there^ is no u alid reason not to'extend

the D^enefit of that judgement to the applicant when

they are similarly placed as the petitioners in T-SSS/BS,

In fact instead of driving each of the Senior Computers

"to seek, redressal of grievance . before the Tribunal, when

juagemant in T-335/85 had become final, the respondents

should h:.'.\JQ extended the benefit of that juagement
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to the entire class of Sanior Computors similarly

placea, Tha res'pondents would be well advised to direct

the department to extGnd the bonefit of thG judgement of

Courts and Tribunal which have become final to all

Dmplayaas similarly placed and not ciriue each of them

to seek redressal of thoir grievance before the Tribunal,

In this particular patition the only ground t dkan by

the respcnaents is that thay (applicants) were not the

pstitioners in the sarlior. petition. Uhen tha applicants

aro similarly placed, anci are governednby the same rules

the bsnefit as extended to the petitioners in T-335/85 should

hav/o been GXtencied to them also, Not extonuing similar

beniBfit would amount itself to a discrimination violativG

of Articles 14 and 16 of ths Constitution. Hones there

shall bo an identical direction as was issued in T-325/85

namely " the order revising tha pay scales attached to

the post-of Senior-. Computors to Rs. 330-560 is accordingly

quahsBd and the applicants are declared entitlfjd to the

post of Sanior Computors in the revised pay scalc of

Rs, 425-700, The applicc-uits would bs entitled to the

higher'pay scalo and all attendant banefits including

all arrears with sffoct from the date the ravisad pay

S0ale„.of Rs, 425-700 bocams effective. The respondents
il \

shall calculate the amount due to the applicants ana pay
/

thsm within three months from today.

4. Tha application is accordingly allowed but '

inthe circumstances with no order as to costs.

( Kaushal .Kumar)
rtembsr

6.9,83,

( K. Fladhava Rsddy )
Chairman


